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CENTRAL ADMINISTRATIVE TRIBUNAL
‘ PRIMCIPAL BENCH

T GLALNo. 1812 of 1987
MA. 886 of 1998

Hew Delhi, this 03rd day of November ,

LE SMT. LAKSHMI SWAMINATHAN. MEMBER(J)
LE SHRI K. MUTHUKUMAR MEMBER(A)

Hari Cheand

8/0 Late Shri Dal thnd
R/0 3220, Gall School Wall
fPanargan '

New Delhil-—55,

Ganga Ram

S/o Shri Jal Ram Dass

g/ AL-18, Shallimair Bagh

Delhi. T

Kishan Kumar :

$/o Shri Mohan Lal .
R/ic 9/1199 Multanl Mohalla
Gandhl Nagar

Delhi-31.

By Advocate: Shri H. P. Chakravorty

‘Union

-

i.

versus
of India, through

The Chalrman,

Railway Boerd, .
orincipal Secretary to the
Government of India.
Ministry of Rallways,

Rail Bhawan

Hew Delhli.

The General Manager,
Northern Raillway,
Baroda House,

New Delhl.

The Divisional Rallway Managei,
Northern Rallwavy,

New Delhi. .. Res

By Advocate: Shirl R:bL. Dhawan

A

g.R.DEE (oral)

Hon ble Smt. Lakshmi Swaminathan,R{J)

The . applicants have filed this

“

/

seeking a  direction to the respondents

[{

1698,

Applicants ,

pondents

application

Lo

disvense i
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smonths from  the issue of the Railway Board’

with the wprovision of seekling Opticns)which according
to them they have exercised within a perlod of  six

Ordar

{1

dated 5.5,95, We note from the reply filed by the |
rezpondents that they hads stalted then that in  the
case of applicants-182, their reguasts wer e  baing

conzidered by the Government for relaxing the tige
~N

limit for exercising their option bevond six  morths

which had been prescribed. Shri Ril.  Dhawan, learned
counsel has submitted a letter dated 26.10.%8 i
respect of  applicants<1gz sltating that their

Guest
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~for condonation has been accepted by the. respondants

and their pay will be accordingly fixed in terms of Ps

No. 11001 (copy of the letter placed on recordsi.

fod

. o Int view Tof  the  above, the relief praved

survives only in respect of applicant no. 3, In his

@ the respondents contend  that since he Was  in

service at the t}me.'when the letter calling for
sptions was  issued by Railway Board s letter  dated
5.5.95, as he had retired i o service  with ef“wect
from 30.6.97, no such condoﬁation could be éxt@uded Lo
him. Shri  H.P. Chakr&vorty, learned counsel howewer
hasz drawn  our attention Lo. the rapﬁegentation méade by
applicant No.3 dated 13:6.97: In the bottom w% this -

letter the following remarks had been recorded by the

Senior Divisional Mechanical Engineer/Goods, N.R., New

Pelhi:- =
Forwar ded for favourable
consideration with the. remarls Lhat bhae
frelevant  latter pg NG, 1001 was ot
fecelved in this office & the “emploves
is going to be retire on 30.6.97."
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3. In theilr reply, the respondents

avie s notb

. Y 20 ) ’ . o
disputed: &% the statement recorded by the Senicor
Bivisional Mechanlcal,Engineer about the fact thalt the

.

relevant letter PS No.11001 was not recelived in ILhat
office and  hence applicant no.3 could not have been

-

aware of this. In view of this. we accept the faots

stated by the Senior Divisional Mechanlical

Engineer/Goods,‘ who 1s & Gazétted offiéér,'aa nothiing
haﬁvbeén brought on recérd'bQ the respondents Lo
controvert this record;

4. In the above facts and.ciroumgtancasAof the
case, - the résnondenté shall éxtehd~similar benefits to

appllicant no.3 as glven to applicants-182. This shall

be done within  three months from the date of  receipl
of @ copy of this order. . In view of this, MA.BB86/98

stands disposed . of.

5. “In the result, 0A is allowéd/as above. No

ordeir as to costs.

{1, uthukumar) (Smt. Lakshmi Swaminathan)
Member (A _ Menber (J)




